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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO.879/2022

IN THE MATTER OF: -

Gauri Maulekhi Applicant

Versus

Union of India & Ors. Respondent(s)

Reply Affidavit on behalf of Respondent No. 2 Central Pollution Control Board
(CPCB)

|, Sanjay Kumar Gupta, aged about 59 years, S/o Late Shri B.L. Gupta, presently
working as Scientist-E, Central Pollution Control Board (hereinafter referred to as
‘CPCB’), having Office at East Arjun Nagar, Parivesh Bhawan, Shahdara, New
Delhi-110032 presently at New Delhi, do hereby solemnly affirm and state as under:

1. That in my above-mentioned official capacity, | am fully conversant with the
facts of the present case and have been authorized to swear this reply
affidavit on the behalf of CPCB, i.e., Respondent No. 2.

2. That Para Il lll are states about address of the Applicant and does not require
== any comments from this answering Respondent No. 2.

‘v —--Y3\That the averments contained in Para IV & V are about category of
‘._,_,‘.j'cfélaughterhouses and meat, poultry and fish processing units in India. It is
.1 srespectfully submitted that Categorization of Industries is done based on
'~ pollution potential from industries categorizing them in red, orange, green and
white category. This facilitate State Pollution Control Boards /Pollution Control
Committees (hereinafter referred to as "SPCBs/PCCs") in effective
~~" surveillance and monitoring of industrial pollution. The frequency of monitoring
and periodicity of consent renewal may be decided on the basis of category of
industry i.e. highly polluting industries may be monitored more frequently and
similarly validity of consent for lesser time period. The requirement of
Environment Impact Assessment (hereinafter referred to as “EIA”) is
governed by MoEF&CC notification 2006 and amendments thereof.

4. That the averment contained in Para VI is about inadequate legal regime to
govern adverse environmental impact created by slaughterhouses, meat,
poultry and fish processing units and does not require any comment from this

answering respondent No. 2.
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5. That the averment contained in Para VIl is about Slaughterhouses covered in
other countries under EIA and does not require any comment from this
answering Respondent No. 2.

6. That the averment contained in Para VIl is about recommendations of Expert
Committee of Central Governmerit to bring highly polluting industry namely
slaughter house under ambit of FiA and does not require any comment from
this answering Respondent No. 2.

7. That the averment contained in Para 1X is about EIA notification, 2006 and
does not require any comment from this answering Respondent No. 2.

FACTS IN BRIEF:

1. That the facts of the Para 1 is ahout information related to the Applicant and
does not require any comment from this answering Respondent No. 2.

2. That the facts of the Para 2 and 3 are about EIA Notification, 2006 issued by
the MoEF&CC and CPCB governing slaughter house under Water Act 1974
as well under Air Act,1981. It is humbly submitted that the concerned
SPCBc/PCC is the regulatery agency for control of pollution in respective
State and issuance of consent under the provisions of the Water (Prevention

= mo=xand Control of Pollution) Act. 1974 and the Air (Prevention and Control of
2K

" D s
« ‘th 5

£ HPellution) Act, 1981. Therefcre, no comments are entailed from this
'-A{'fijéfwering Respondent.

sﬂha;} the facts of the Para 4 is about environmental standards and disposal of

‘waste generated by slaughter houses. It is humbly submitted that

Environmental standards of Slaughter house and meat processing units

e notified by MoEF&CC vide GSR No. 1016 (E) dated 28.10.2016. A copy of the
==~ Notification is annexed as Annexure-.

4. That the facts of the para 5 is about categorization of slaughters/industries
and it is a matter of record and neec¢ no comments from this Answering
Respondent.

5. That para 6 is about classification of the slaughter house which is not strictly
adhered by any industry. It is humbly submitted that classification of slaughter
house is to be considered by SPCBs/PCCs while issuing the consent
mentioning the capacity of the slaughter house in terms of numbers and types
of animals.

5

That the facts of the Para 7 is about information of meat processing units
and it is a matter of record and need no comments from this Answering
Respondent.

>

That the facts of the Para 8 is about EiA Notification, 2006 issued by Ministry
of Environment Forest & Climate Change and non inclusion of slaughter
house despite the fact it is categorized under Red category and hygiene
issues. It is humbly submitted that CPCB has uploaded document titled
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"Compendium of Indian Standards on Slaughter House" on its website which
address hygiene issues within slaughter house.

That the facts of the Para 9 to 15 are about grant of EC to Delhi Agricultural
Marketing Board (DAMB) for the construction of Modern Poultry and Egg
Market and does not require any comment from this answering Respondent.

That the facts of the Para 16 & 17 are about relevant recommendation of
Expert Committee for amending the EIA Notification, 2006 and inclusion of
slaughterhouses and processing units under the EIA Notification, 2006.
Hence, does not require any comment from this answering Respondent.

That the facts of the Para 18 and 19 are about in-depth study by CPCB on
‘Characterization, Waste Management Practices & Best available pollution
control technologies in Slaughter Houses'. It is a matter of record and need no
comments from this Answering Respondent.

That the facts of the Para 20 and 21 are about environmental issues
associated with slaughterhouse industries/processing units and “Revised
classification of industrial Sectors under Red, Orange, Green and White
Categories report published by CPCB in 2016. It is a matter of record and
need no comments from this Answering Respondent.

That the facts of the Para 22 are about unscientific disposal of the waste
generated by slaughter house/industries/processing units contaminating water
bodies. The waste water from slaughter houses required to be treated
adequately in effluent treatment plant prior to its disposal in conformity with
the Notified Standards. The solid waste which consist of bones with flesh,
meat trimmings, offals (undigestive fat) required to be processed in Rendering
plant to convert in by products namely Tallow and meat blood meal (MBM).

— ——— 5 .
{ PU \\% The Tallow may be used in soap manufacturing and meat meal to
S .

*hannelized through a stack of prescribed height and equipped with adequate

‘manufacture poultry feed. The air emissions from boilers needs to be
‘é%llution control systems. In case of any unscientific disposal of waste from

' the slaughter house, it should be brought to the knowledge of concerned

14.

15.

16.

S‘PCBSIPCCS for necessary action.

'Z'That para 23, 24 & 25 are about consumption of large quantities of water as

mentioned in the revised Comprehensive document on slaughter house. This
is a matter of record.

That the facts of the Para 26 to 28 are about waste water generated and its
sources from slaughter houses/processing units. It is a matter of record and
need no comments from this Answering Respondent.

That the facts of the Para 29 and 30 are about Solid waste generat'ion and its
disposal from Slaughterhouse/processing units causes pollution. It is a matter
of record and need no comments from this Answering Respondent.

That the facts of the Para 31 to 33 are about improper solid waste disposgl
resulting of Zoonotic diseases and study conducted in slaughterhouses in
Westen Kenya and hence doesn’t required any comments.
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——2hand current laws are inadequate. it is submitted that SPCBs/PCCs are the
*. - regulatory bodies which issues Consents to establish (CTE) for new industrial

I‘ i Ay jir:-jbr?‘r: ='.
' 22,
_standards are inadequate in handiing of pollution generated by slaughter
* house/processing units. It is humbly submitted that environmental standards

23.

24,

25.

492

That the facts of the Para 34 and 35 are about Air pollution from slaughter
house/processing units and waste water generated contains a large amount
of suspended solids, including fat, organic materials, which release methane,
nitrate and carbon dioxide, both major contributors to climate change. It is
humbly submitted that main source of air emission in slaughter house is boiler
which is used for steam generation. The waste water from the process mainly
contains organic suspended solid which are removed during treatment in
effluent treatment plant.

That the facts of the Para 36 is about the current legal regime pertaining to
slaughterhouses/ processing units in India and its inadequacies. It is humbly
submitted that Environmental standards of Slaughter house and meat
processing units were notified by MoEF&CC vide GSR No. 1016 (E) dated
28.10.2016. A copy of the Notification is annexed as Annexure-l.

That the facts of the Para 37 to 29 are about the various provision under Air
(Prevention and Control of Pollution) Act, 1981, Water (Prevention and
Control of Pollution) Act, 1974 and the Solid Waste Management Rules,
2016. It is humbly submitted that the SPCBs/PCCs are the regulatory
agencies for implementation of Notified standards for control of pollution in
respective States.

That the facts of the Para 40 & 41 are about powers conferred under section
92(2) (o) r/'w section 31 of the Food Safety and Standards Act, 2006 and does
not require any comment from this answering Respondent.

That the facts of the Para 42 is about guidelines for siting of these industries

units in the states under the provision of Water Act, 1974 and Air Act, 1981.

That the facts of the Para 43 and 44 are about existing Water and emission

are formulated by considering the relevant aspects of process technologies,
waste characterization, Controi technologies and in consultation with
stakeholders and subject experts.

That the facts are about standards for slaughter house which does not
interlink public health and Environmental degradation. It is humbly submitted
that Environmental standards of Slaughter house and meat processing units
notified by MoEF&CC vide GSR No. 1016 (E) dated 28.10.2016 after studying
all the environmental aspects associated with slaughter house and with due
deliberations with stakeholders and subject experts. A copy of the Notification
is annexed as Annexure-|.

That the facts of the Para 47 to 49 are about EIA Notification, 2006 and does
not require any comment by this answering Respondent.

That the facts of the Para 50 is about categorization of industries. It is
respectfully submitted that Categorization of Industries is done based on
pollution potential from industries categorizing them in red, orange, green and
white category. This facilitate State Pollution Control Boards /Pollution Control
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Committees (hereinafter « referred to as "SPCBs/PCCs") in effective
surveillance and monitoring of industrial pollution.

That the facts of the Para 51 is effluent discharge standards specified in
Schedule 1 of the E (P) A Rules, 1986. It is a matter of record and need no
comments.

That the facts of the Para 52 is about “Revised Comprehensive Industry
Document on Slaughter Houses”. It is a matter of record and need no
comments from this Answering Respondent.

That the facts of the Para 53 is about procedure of EIA and its comparison
with issuing of Consent To Establish. It does not require any comment by this
answering Respondent.

That the facts of the Para 54 to 60 are about the procedures to obtain
Environmental Clearances under the EIA Notification, 2006, amended
thereof and does not require any comment from this answering Respondent.

That the facts of the Para 61 to 64 are about EIA of slaughter houses in other
countries and does not require any comments.

That the facts of the Para 65 to 70 are about the Environment (Protection)
Act, 1986 (hereinafter referred to as "E (P) Act, 1986") and the Rules notified
under the said E (P) Act, 1986. It is a matter of record and need no comments
from this Answering Respondent.

That the facts of the Para 71 & 72 are about the Articles relevant to the
protection of Environment under the Constitution of India and does not require

‘“"f-’.,-_ any comment from this answering Respondent.

. That the facts of the Para 73 is about environmental protection cases under
- the jurisdiction of Hon'ble National Green Tribunal and does not require any

comment from this answering Respondent.

That the facts of the Para 74 is about legal right enshrined under Art 21 of the
Indian Constitution. It is a matter of record and need no comments from this

Answering Respondent.

That the facts of the Para 75 & 76 are about observation of Sub-committee
constituted by Hon’ble Supreme Court in the matter of Laxmi Narain Modi Vs.
Union of India (2014) 2 SCC 417. It is a matter of record and need no
comments from this Answering Respondent.

That the facts of the Para 77 to 79 & 86 are about various cases filed befgre
Hon’ble Courts/Tribunal and does not require any comment by this answering

Respondent.

That the facts of the Para 80 is about invocation to entertain the preserjt
application by Hon’ble Tribunal and does not require any comment by this
answering Respondent.

That the facts of the Para 81 to 83 are about Power of Hon'ble National Green

Tribunal. It is humbly submitted suitable reply may be given_ by Respondent
No.1. Hence, does not require any comment from this answering Respondent.
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39. That the facts of the Para 84 is about Environment (Protection) Act, 1986 and
does not require any comment by this answering Respondent.

40. That, the chts of the Para 85 is about expansive scope of jurisdiction of the
Hon’ble Tribunal for preservation of environment. It is a matter of record and
need no comments from this Answering Respondent.

41. Thafc the factg of the Para 87 is about conference of United Nations on Human
Enwron_ment in 1972. It is a matter of record and need no comments from this
Answering Respondent.

42. That the'facts of the Para 88 is about section 20 of Hon'ble NGT Act and does
not require any comment from this answering Respondent.

f//—-"-m?,\\ hat the facts of the Para 89 is about representation made by the applicant to
/k"‘ P - MeEF&CC regarding inclusion of Slaughterhouse industries under the ambit
Vs bf ihfg EIA Notification, 2006. It is a matter of record and need no comments

dhafrqm thls Answering Respondent.

GROUNDS
\That the grounds of the Para (A to S) is already mentioned in the above facts.

That in view of above submissions, it is respectfully submitted that this answering

Respondent No. 2, i.e. CPCB shall abide by any order or directions passed by this
Hon’ble Tribunal.

b

e

DEPONENT
ey = - gt‘a’r]SK Gupta

s § Scientist "E"
4 Trd=or =Oar=
Central Pollution Control Board
, o T HATEA, A O
M/o Envt. Ferest & Climate Change, Govt. of India
of¥EsT W=, T UL
Parivesh Bhawan, East Arjun Nagar
Rl /Delni-110032
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VERIFICATION

Verified at Delhi on this 2nd day of February, 2023 that the contents of the

above affidavit are correct to the best of my knowledge and behef and nothing
has been concealed therein. \

-
DEPONENT

o3, TaO/S.K. Gupta
7/ Sclentist "E”
wfrs
Central Pollution Control Board
o, 51 o HAEY, AT T
Mo Envt. Forest & Climate Change, Govt. of India
S, Il SASieT AT
Parivesh Bhawan, East Arjun Nagar
it /Delhi-110032

=2 FEB 2023
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I Ho Slo TeA0-33004/99 REGD. NO. D. L.-33004/99

Che Gazette of Iudia

EXTRAORDINARY
9T || —EUg 3—39-TUg (i)
PART Il—Section 3—Sub-section (i)

TR & WehTioTa
PUBLISHED BY AUTHORITY
|, 750] 73 faoell, YERAR, TSRS 28, 2016 /@faeh 6, 1938
No. 750] NEW DELHI, FRIDAY, OCTOBER 28, 2016/KARTIKA 6, 1938

TITELOT, A 3T ATy TREdT FATAT

srfergEAT
S faoett, 28 srarqav, 2016

T %1, 1016(1) —Fe=1T LR, T 1T 6 3HT &T=T 25 FIT Tacd orfeFaat T ST FLd
TU, T (F¥eq) 92w, 1986 7 ¥ ered Fee & forg et ff=w sardt g, srai-
1. Gfered AT 3T I -
(1) = R=HT 7 Giered 919 TATa0r (F2EA07) BT Heree a4, 2016 2 |
(2) T TISTIS § IF TRTH T AT Tl Toqed g |
2. qETEYer (FeeAvr) sfafaere, 1986 it stEet 1 ®, 9 Hear 50 fiY 399 "efdd yiattedi &
AT 9 M ed 7 dedi 3T Tfattedt Tl ST, -
FELTATSA, AT THERTUT AT ST THT QT AT

. ERIL RESRIIEES LLGE
1 2 3 4
“50) F. FYATATT AT AT TR | T(EHTE o= & fFrEm afdeswaq
T3 a7 It gﬁ’r&wwﬁ—«ﬁwm H
o= 6.59 8.5
SERIEIRIEERE BT 30
=ote () [3 fam

5059G1/2016 @)
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2 THE GAZETTE OF INDIA : EXTRAORDINARY [RRT l—SEC. 3(i)]
270 Hfeaa]
250

S EIRICEA D
ECIENGIEIEL)
IERIECREE] 50
SEE RIS 10

. Tl G ST EERSCIRIEEREIELIED 30
Ruie (=) [3 e
270 Ffeaa]
fefag fus 50
EE RS 10

"FHLATAT AT HIE TEHERLIT A AT IA1 3T TH G IR 6 JAAL I F Icasid AAE
TAER0T  (GTEA0) AT, 1986 F HfiH HEA HET U TAT HUTAT  SATEEEAT
o aT.F . 742(37), A 30.08.1990 grer fafga foram s o |

fereqor: () T AT /ATE aTferRTstt | THTord 1 ST et agLTarsi & o7 Sgh aig &1 qof 7
SIAF ITATC AT Hl AT AT ATAT AT TA AT | Feamiea Bham Srar g agr Sreist

100f7.9T./1 T forfaret o ST EaraT 21

(ii) Tt Ty ST wiE yEERr iR vafHET o feT g s ST e
HATEAT | 316 AT (T12T 1 (TAFATT ST &1 STH TAF AT, THILH, A | AS@ Iar,
T, FIY FAFAW) T 2137 2 S{1q Fq T2 STH A@TT AU, Icdah, HIE TRHAA, (A 3T
THRTT /I, TTEAT Arf=)} &7 qtera i e Ao giafesa w507

[T, . F-15017/21/2015-drfrzs]
TT. (AT gOA, TATGHIT

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 28th October, 2016

G.S.R. 1016(E).—In exercise of the powers conferred by sectionsid 26 of the Environment (Protection)
Act, 1986 (29 of 1986), the Central Government hgrmakes the following rules further to amend thw/iEbnment
(Protection) Rules, 1986, namely:-
1. Short title and Commencement.-

(1) These rules may be called the Environmerdtéetion) Sixth Amendment Rules, 2016.

(2) They shall come into force on the date ofrthablication in the Official Gazette.
2. In the Environment (Protection) Rules, 19865amedule-I, for serial number 50 and the entrikging thereto, the
following serial number and entries shall be stibttd, namely:-
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[am 1—&vg 3(i)] WA kT SIS @ STHIROT 3

STANDARDS FOR DISCHARGE OF EFFLUENTS FROM SLAUGHTER HOUSES, MEAT PROCESSING
UNITS AND SEA FOOD INDUSTRY

S.No. Industry Parameter Standard
1 2 3 4
“50 A. Slaughterhouses or Megt Effluents Maximum Concentration values are in
Processing Units or Both* mg/l except for pH
pH 6.5t0 8.5
Bio-chemical Oxygen Demand 30

(BOD) [3 days at 27°C]

Chemical Oxygen Demand 250

(COD)

Suspended Solids 50

Oil and Grease 10
B.Sea Food Industry* Bio-chemical Oxygen Demand 30

(BOD) [3 days at 27°C]

Suspended Solids 50

Oil and Grease 10

*The emission standards from Boiler House of Slaeriatuses or Meat Processing Units or both and Sed Fdustry|
shall conform to the standards prescribed videfination No. G.S.R. 742 (E), dated 30.08.1990 aeratad from time
to time under the Environment (Protection) Act, 898

Note:

(i) For Slaughterhouses operating in local bodies/ oipaiities, where the treated effluent is dischdrgeto
municipal sewers leading to full-fledged Sewageaiment Plant, the BOD may be relaxed to 100mg/I.

(ii) All Slaughterhouses/ meat processing units shallensafe and proper disposal of solid waste {Tlypéegetable
matter such as rumen, stomach and intestinal ctmtdang, agriculture residues etc) and Type llif#ad matter
such as inedible offal, tissues, meat trimmingsstevaand condemned meat, bones etc.)} through $mitab
technology approved by SPCBs/PCCs. ".

[F.No. Q-15017/21/2015-CPW]
Dr. RASHID HASAN, Adviser

Note- The principal rules were published in the Gazefténdia, Extraordinary, Part Il, Section 3,Subis=t (i), vide
number S.0. 844 (E), dated the"Bovember, 1986 and subsequently amendee the following notifications,
namely:—

S.0. 433 (E), dated the "L@\pril 1987; G.S.R. 176(E), dated th& Rpril, 1996; G.S.R. 97 (E), dated the"8
February, 2009; G.S.R. 149 (E), dated tieMarch , 2009; G.S.R. 543(E), dated thé“2Rily,2009; G.S.R. 739 (E),
dated the 9 September, 2010; G.S.R. 809(E), dated, th©dtober, 2010, G.S.R. 215 (E), dated th® M&rch, 2011;
G.S.R. 221(E), dated the "i81arch, 2011; G.S.R. 354 (E), dated tff& May, 2011; G.S.R. 424 (E), dated tHéJline,
2011; G.S.R. 446 (E), dated the™Bune, 2011; G.S.R. 152 (E), dated th& March, 2012; G.S.R. 266(E), dated the
30" March, 2012; and G.S.R. 277 (E), dated th& Blarch, 2012; and G.S.R. 820(E), dated theN®vember, 2012;
G.S.R. 176 (E), dated the i84arch, 2013; G.S.R. 535(E), dated tHe August, 2013; G.S.R. 771(E), dated thd'11
December, 2013; G.S.R. 2(E), dated th&January, 2014; G.S.R. 229 (E), dated th8 BRarch, 2014; G.S.R. 232(E),
dated the 3 March, 2014; G.S.R. 325(E), dated thd' 0fay, 2014, G.S.R. 612, (E), dated thé"2ugust 2014;
G.S.R. 789(E), dated the LNovember 2014; S.O. 3305(E), dated tfeDecember, 2015; S.0.4(E), dateiJanuary
2016; G.S.R. 35(E), dated 14anuary 2016, G.S.R. 281 (E), datdtiMarch, 2016;G.S.R. 496(E), dated HaMay,
2016 and lastly amended vide notification G.S.R(E97dated 10 May, 2016.

Uploaded by Dte. of Printing at Government of lmBress, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications,Hb&lL0054. o
HARINDRA s conns
KUMAR 382?3.3916.11.0415.33.36
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Item No. 07 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No.879/2022
Gauri Maulekhi Applicant

Versus

Union of India & Ors. Respondent(s)

Date of hearing: 06.12.2022

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE PROF. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Raj Panjwani, Senior Advocate with Ms. Esha Dutta, Advocate
ORDER
1. Shri Raj Panjwani, learned Senior counsel appearing for applicant

at the outset stated that applicant is not pressing prayer No. 1 and
therefore he may be allowed to delete this prayer during the course of the
day. The request is accepted. Let necessary corrections be made during

course of the day.

2. This Original application has been filed under Sections 14, 18 and
20 of National Green Tribunal Act, 2010 read with Rule 24 of National
Green Tribunal (Practices and Procedures) Rules, 2011 alleging that
slaughters houses contribute immensely to the pollution and damage to
environment and whenever a new slaughter house is to established, it is
necessary to examine impact on environment on the part of the
Authorities concerned in the light of the provisions of Environment

Impact Assessment Notification dated 14.09.2006 (hereinafter referred to

11
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as ‘EIA Notification, 2006’) but since slaughter house as such is not
included therein, therefore no impact is assessed by the Authorities
concerned and this is causing huge pollution once a slaughter house
without such examination is established. It is argued that ‘Precautionary
principle’ require that slaughter houses and processing units must be
brought within the ambit of EIA Notification, 2006 and Tribunal may
direct Respondent No.1-MoEF&CC to consider this aspect in accordance

with law, expeditiously.

3. In our view substantial question relating to environment has
arisen. Let Respondent Nos. 1 and 2 may file their response, if any,

within one month by e-mail at judicial-ngt@gov.in preferably in the form

of searchable PDF/ OCR Support PDF and not in the form of Image PDF.

4. List this matter for further consideration on 10.01.2013.

S. A copy of this order be forwarded to the Respondent Nos. 1 and 2

be e-mail for compliance.

Sudhir Agarwal, JM

Prof. A. Senthil Vel, EM

December 06, 2022
O.A. No.879/2022
A
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